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STATUS REPORT  

 

Compliance of Order dated 28.9.2022 passed by Hon’ble National Green Tribunal 

Original Application No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra) 

 

 

An original Application No. 343/2021 is filed by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green 

Tribunal, Principal Bench, New Delhi. The matter pertains to unauthorized structures, dumping of debris in violation of CRZ norms issued under 

Environment (Protection) Act, 1986 near coastal road at Wadala to Mahul, close to Chembur to CST freeway.  

 

2. The Hon’ble NGT has passed an order dated 28.9.2022 in Original Application No. 343/2021 (Madhura Rajesh Tawade V/s State of 

Maharashtra). Extract of the order is as follows: 

 

“The recommendations in the report to remove unauthorized dumping of waste, removing illegal encroachments and restoration of the 

area have to be accepted. MCGM has to prepare a time bound action plan with budgetary support in the matter and has to issue directions 

for scientific handling of waste. The salt commissioner Mumbai has also to take necessary action in the matter. This needs to be overseen 

by the Principal Secretary, Environment, Maharashtra. NCZMA has also to oversee compliance in terms of Notification dated 11.5.2022 

issued by the MoEF&CC. The NCZMA and Principal Secretary, Environment Maharashtra may file action taken reports after coordinating 

with concerned authorities, particularly giving progress in encroachments removed, waste collected and sent to authorized processing 

plant, restoration of degraded / encroached area and plan to set up C&D processing plants and other associated actions within two months 

by email at judicial-ngt@gov.in preferably in the form of searchable PDF / OCR support PDF and in in the form of image PDF.”   

 

3. Taking into consideration the above said order of the Hon’ble NGT, first (1st) review meeting was held on 18th October, 2022 in the chamber 

of Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein officials from the MCGM, Salt Commissioner, 

District Collector, Mumbai City and MPCB were present for deliberations.  Necessary Directions were issued for submitting the action taken 

report on 1.11.2022 to MCGM, Salt Commissioner, District Collector, Mumbai City & Mumbai Suburban (Copies attached). Thereafter, Reminder 

letters dated 26.12.2022 to said Govt Offices. Copy of the minutes along with directions to concern offices are attached herewith as Annexure I 
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5. The 2nd review meeting was held on 16th January, 2023 in the chamber of Principal Secretary, Environment & Climate Change 

Department, GoM, Dalamal House, Mumbai, the officials from the MCGM, Salt Department, District Collector, Mumbai City and MPCB were 

present.  Copy of the minutes of 2nd review of meeting is attached herewith as Annexure II.  

Status of Action taken / Deliberations in the matter is tabulated as below:  

 

Sr 

No.  

Organization  Directions issued Status of Action  

1 MCGM  a) MCGM to immediately take necessary 

action of removal of encroachments/ 

illegal constructions on subject land, for 

which, ward offices of F/ N and M/ W 

should act in coordination along with 

office of Salt Commissioner.  

 

b) MCGM to formulate action plan along 

with budgetary allocation for immediate 

collection of C&D waste from the 

subject land. MCGM should sent C&D 

waste from the subject land to Navi 

Mumbai C&D waste processing facility 

or any other nearby facility, until the 

C&D waste processing facility is set up 

by the MCGM for Mumbai City and 

necessary charges for waste processing 

shall be borne by MCGM as per order of 

Hon’ble NGT. Action plan should also 

include the time line for setting up of 

C&D waste facility within MCGM area. 

The MCGM vide letter dated 29.12.2022 submitted its reply which 

states that: 

a) The said plots ownership is with Salt Commissioner. The said 

plot given to M/s Harmor Salt Works on lease / rental basis. 

Hence the protection of land is the responsibility of owner/ 

occupier / tenant of the land, by deploying security guard or by 

constructing protection wall along the periphery of the land 

 

MCGM may help to remove or to process the C & D waste 

materials from the said location if the fund and land were made 

available by owner of the land 

 

b) Also as the ownership of land pertains to salt commissioner, 

MCGM is not authorized to remove the structure from the land 

of salt Commissioner. In view of above, MCGM may help to 

remove the authorized structure if salt commissioner takes 

leadership for removing the same.  

 

MCGM has submitted also am additional reply in the matter. Pertaining 

to removal / processing of C&D waste, the reply of MCGM states as 

follows:  
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c) Action taken report be submitted to the 

Department at the earliest.    

 

The recommendation of the Committee for the removal of unauthorized 

C& waste dumped at the Salt pan plot is as following. 

“Dumping C&D waste/debris for carrying out repairing & 

augmentation works of existing bund, falling within 50 m mangrove 

buffer zone i.e. CRZ – IA. The operator of salt pan / salt manufacturer 

under the supervision of officer of Dy. Salt Commissioner, Mumbai and 

F/N)/M(W) ward of BMC may be directed to remove the unauthorized 

dumping of C&D waste and shall dispose the same in an 

environmentally sound manner in the nearby C&D waste processing 

facility at Navi Mumbai or other facility, as appropriate”. 

However its seems that above mentioned recommendation may not 

have been considered, as intended by committee as, the C&D waste 

material dump at the salt pan plot is to be removed by operator of salt 

pan/ salt manufacturer under the supervision of office of Dy. Salt 

Commissioner, Mumbai and F(N)/M(W) ward of BMC. Therefore the 

necessary arrangement required for removal of C&D material has to be 

done by the operator of salt pan / salt manufacturer only. BMC is ready 

for any supervision / coordination required for the same as 

recommended by the committee. 

Furthermore it is to be informed that currently there are two nos of C&D 

waste processing Plants operational in and in the vicinity of Mumbai 

vis. 

1. M/s Godrej Construction ltd at Vikhroli (E), Mumbai Capacity- 

300mt/day 
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 2. M/s Metrro waste Handling pvt. Ltd. at Shilphata, TMC Capacity 

300mt/day. 

BMC has also proposed to set up 02 Nos of C&D waste processing 

plants with capacity of 600 mt/day (total capacity 1200 mt/day). 

Estimated completion period for these is 2 years. The rendering for the 

same is under progress. 

In addition to this BMC has approved designated unloading sites for 

disposal of C&D waste material generated out of construction and other 

activities in BMC limits as per directives of Hon’ble Supreme Court in 

SLP No. 23708 dt. 15.03.2018. The details of these designated 

unloading sites are available in Public Domain on BMC Portal. Any 

generator can dispose of their C&D waste by following due procedure 

and by obtaining consent of the respective land owner / authorized 

representative of these designated unloading sites. 

Copies of MCGM replies are attached as Annexure III 

DELIBERATIONS: 

 

After taking note of abovementioned reply of MCGM, 

Principal Secretary, Env&CC Department during the meeting pointed 

out that the specific directions has been issued by the Hon’ble NGT. 

The said directions of Hon’ble NGT are as follows: 

 

“MCGMA has to prepare a time bound action plan with budgetary 

support in the matter and has to issue directions for scientific handling 

of waste” 
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The Principal Secretary, Env&CC Department during the 

meeting instructed MCGM officials to comply with Hon’ble NGT order 

since the directions of Hon’ble NGT are specific and clear to MCGM.  

 

MCGM officials during the meeting stated that the matter would 

be deliberated with Senior Officials of MCGM and accordingly, further 

line of action would be taken in the matter. 

 

Principal Secretary, Env&CC Department once again directed 

that it is mandatory for the MCGM to comply with the above stated 

order of the Hon’ble NGT.  

 

2 District 

Collector, 

Mumbai City 

and Suburban  

Office of District Collectors to hereby directed 

to take immediate action of removal of 

encroachments / authorized structures on 

Survey No. 117 which belongs to State of 

Maharashtra on or before 10th November, 2022.   

 

Action taken report be submitted to the 

Department at the earliest.  

 

 

REPLY OF OFFICE OF DISTRICT COLLECTOR, CITY: 

 

The Office of Deputy Collector (Encroachment), old custom House, 

Fort, Mumbai vide letter dated 6.2.2023 submitted the status of action 

taken.  The said report states as follows:  

 Plan for removal of encroachment on subject Govt land bearing 

CS No. 117 (pt) was staged on 10.1.2023 by the office of Deputy 

Collector (Encroachment).  Accordingly, on 10.1.2023, 55 

number of illegal constructions were removed by the office of 

Deputy Collector (Encroachment) with the joint help of F/ 

North ward of MCGM and local police station. Photographs of 

the said land are attached with the report.  Display board is put 

on site warning for action against the illegal constructions on 

the land. Moreover, 3 pakka and 3 kaccha illegal constructions 

which could not be removed on 10.1.2023, were removed on 

6.2.2023. Photographs of the same are attached with the report. 
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 On CS No. 117(pt), Annexure has been issued on 8.7.2010 

pertaining to Slum Rehabilitation Scheme of Aman Sagar 

Sahakari Housing Society.  

 On North side of CS No. 117(pt), at Shantinagar, there is 

construction of SamajMandir built using the fund from Local 

MLA shri Captain Tamil Selvan. Regarding confirmation about 

the said construction, office of Superintendent, Land Records 

and District Planning Officer, Mumbai has been asked.  

 

Copy of reply of Salt Department is attached as Annexure IV 

 

DELIBERATIONS: 

 

Principal Secretary, Env&CC Department noted the action taken 

by the Office of District Collector, Mumbai city.  He instructed that 

adequate measures need to be taken by the office of District Collector 

to protect the Govt land from encroachments in future.  

 

 

3 Office of Salt 

Commissioner  

a) Salt Commissioner should extend 

support and act in coordination with 

MCGM and District Collector, Mumbai 

City to immediately take necessary 

action of removal of encroachments/ 

illegal constructions on subject land  

 

b) Salt Commissioner should not allow the 

salt pan operators / salt manufactures to 

allow the collection / dumping of the 

REPLY OF OFFICE OF SALT DEPT: 

 

Office of Deputy Salt Commissioner submitted its reply on 23.12.2022 

in the matter. The said reply states that:  

 

The office has issued letter No. S-11011(30) Salt/84/5430-36 dated 

29.10.2022 (Annexure No.1) to the salt manufactures of  

Hormoz salt works under CS No., 144 & 145 of Salt Pan Division, 

Wadala. To the said letter, a reply dated 18.11.2022 (Annexure No.2) 

has been given by the salt manufacturers of the salt works. The salt 
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C&D waste on salt pan land. Deputy 

Salt Commissioner should issue notices 

to salt salt pan operators / salt 

manufactures for the same.  

 

c) Action taken report be submitted to the 

Department at the earliest.  

 

manufacturers have visited this office on 21.12.2022 and have assured 

that no such further attempt of dumping in salt pan lands will be 

undertaken by them. They have further informed that the land mafias in 

the area are dumping C & D waste materials during night hours in salt 

pan lands with motive to grab /encroach upon land and it is becoming 

very difficult to prevent such isolated attempts by these land mafias. 

Despite shortage of manpower, the Salt Department is making all 

efforts to prevent encroachments in salt pan lands. 

 

It is further informed that the land under CS No. 117 of Wadala Salt 

Pan Division is owned by Government of Maharashtra and 

encroachments are mainly located on this lands. The encroachments are 

spilling over to Salt Department land under Hormoz salt works bearing 

CS No. 144 & 145 which is adjacent to land bearing CS No. 117. We 

are not aware of any initiative / action taken either by the Municipal 

Corporation of Greater Mumbai OR the District Collector Mumbai as 

per the order dated 28.09.2022 of the Hon’ble NGT. 

 

Copy of reply of office of Deputy Collector, Mumbai city t is attached 

as Annexure V 

 

DELIBERATIONS: 

 

Principal Secretary, Env&CC Department noted the reply and 

instructed Salt Department to provide all necessary assistant to MCGM 

and District Collector office in order to comply with directions of the 

Hon’ble NGT. He pointed out that as per Hon’ble NGT order, “The Salt 

Commissioner, Mumbai has also to take necessary action in the matter” 
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Therefore, it is mandatory for the office of the Salt 

Commissioner Salt Commissioner should extend support and act in 

coordination with MCGM and District Collector, Mumbai City to 

comply with the order of Hon’ble NGT. Further, Salt Department need 

to come with practical measures to prevent encroachment and dumping 

on the land in future.  

 

Date: 10th February, 2023 

ENCLOSURES: 

 

1) Minutes of 1st Review Meeting dated 18th October, 2022 along with directions dated 1.11.2022 issued to MCGM, Salt Department and 

District Collector office and Reminder letters dated 26.12.2022 to MCGM, Salt Department and District Collector office – Annexure I 

2) Minutes of 2nd review meeting dated 16th January, 2023 – Annexure II 

3) Replies of Municipal Corporation of Greater Mumbai – Annexure III 

4) Reply of District Collector, Mumbai City – Annexure IV 

5) Reply of Salt Department – Annexure V 
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MINUTES OF 

JOINT MEETING HELD ON 18
th

 OCTOBER, 2022 

UNDER THE CHAIRMANSHIP OF  

SECRETARY, ENVIRONMENT & CLIMATE CHANGE, GOM 

 
 

SUB: Compliance of Order dated 28.9.2022 passed by Hon’ble National 

Green Tribunal, Principal Bench, New Delhi in Original Application 

No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra) 

  

An Original Application No. 343/2021 was filed by Madhura Rajesh Tawade versus 

State of Maharashtra. Grievance in this application was for remedial action against damage to 

the environment in Mumbai City near coastal road at Wadala to Mahul, close to Chembur to 

CST freeway by addicting debris on the salt pan, making island out of it and encroaching the 

same, affecting the mangroves. Unauthorized structures are against CRZ regulations issued 

under Environment (Protection) Act, 1986.   

 

2. The Hon’ble NGT has passed an order dated 28.9.2022 in Original Application No. 

343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra).  

“The recommendations in the report to remove unauthorized dumping of waste, 

removing illegal encroachments and restoration of the area have to be accepted. 

MCGM has to prepare a time bound action plan with budgetary support in the matter 

and has to issue directions for scientific handling of waste. The salt commissioner 

Mumbai has also to take necessary action in the matter. This needs to be overseen by 

the Principal Secretary, Environment, Maharashtra. NCZMA has also to oversee 

compliance in terms of Notification dated 11.5.2022 issued by the MoEF&CC. The 

NCZMA and Principal Secretary, Environment Maharashtra may file action taken 

reports after coordinating with concerned authorities, particularly giving progress in 

encroachments removed, waste collected and sent to authorized processing plant, 

restoration of degraded / encroached area and plan to set up C&D processing plants 

and other associated actions within two months by email at judicial-ngt@gov.in 

preferably in the form of searchable PDF / OCR support PDF and in in the form of 

image PDF.”   

Principal Secretary, Environment Department, Maharashtra may remain present in 

person for interaction with the Tribunal by video conference on the next date 

List for further consideration on 2.1.2023” 

 

3. A first (1st) review meeting was held on 18th October, 2022 in the chamber of Secretary, 

Environment & Climate Change Department, GoM, Mantralaya, Mumbai.  List of the officer 

present for the said meeting is attached as Annexure I.  

 

4. Director, Environment & Climate Change appraised the officials about the order dated 

28.9.2022 passed by Hon’ble NGT in the subject matter. Vide order dated 15.12.2021, the 

Hon’ble NGT sought a factual and action taken report from a six member joint committee 

ANNEXURE I
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comprising of MCZMA, CPCB, MPCB, SEIAA, BMC and concerned District  Magistrate. In 

pursuance of the said order, a joint committee submitted its report on 26.9.2022. The 

Recommendations of the Joint Committee are as follows: 

(a) Dumping C&D waste/ debris for carrying out repairing & augmentation works of 

existing bund, falling within 50 m mangrove buffer zone i.e. CRZ IA. The operator of 

Salt pan/ salt manufacturer under the supervision of Office of Dy. Salt Commissioner, 

Mumbai and F(N) M(W) Ward of MCGM may be directed to remove the unauthorized 

dumping of C&D waste and shall dispose the same n an environmentally sound manner 

in the near C&D waste processing facility at Navi Mumbai or other facility, as 

appropriate.  

(b) Dr. Salt Commissiner, Hon’ble Collector Mumbai / Mumbai Suburban & F(N) / M(W) 

Ward of MCGM may take appropriate action and also to remove illegal encroachments 

(construction of houses and other temporary structures) at CS NO. 144 and CS No. 117 

which is a CRZ II area, so as to ensure the restoration of the aforesaid area to its original 

condition.  

(c) MCGM may be directed to submit a time bound action plan along with budgetary 

estimate for selection of appropriate site as per Schedule I of the construction and 

Demolition Waste Management Rules, 2016 and also to establish adequate C&D waste 

processing facility for handing, processing and disposal of C&D waste as per Rule 6 of 

the Construction and Demolition Waste Management Rules, 2016.  

Till such facility is established w.r.t. (c) as above, MCGM to issue detailed directions 

with regard to proper collection, management of C&D waste within its Jurisdiction in 

accordance with the provisions of aforesaid Rules. Also, to ensure such waste should 

be processed only at nearby processing facility. Further, MCGM should increase 

surveillance activities to abate / unauthorized disposal of C&D waste at sensitive areas 

viz CRZ areas, river banks etc. 

(d) Office of the Dy. Salt Commissioner, Mumbai should ensure that no undue / 

unauthorized dumping of C&D wastes in the areas under their jurisdiction may not be 

permitted in near future, as in the present case the alleged area falls within 50 m 

mangrove buffer zone i.e. CRZ IA, as per CRZ Notification, 2019. However, in case 

such undue / unauthorized dumping is observed / reported through public grievances 

etc, such instances may be immediately brought to the notice of MCGM for taking 

appropriate penal actions against violators.   

5. Taking into account the order of the Hon’ble NGT, the Secretary, Environment 

discussed that there are three (3) aspects in the order of the Hon’ble NGT wherein action needs 

to be taken by MCGM, Salt Commissioner office and District Collector, Mumbai City.  

1) Removal of the encroachments / unauthorized structures from the subject land. 

2) Collection of debris (C&D) waste from the subject site and  

3) Scientific processing of the C &D waste   

Regarding Removal of Encroachments: 

During the meeting, officials from the Salt Commissioner informed that there are 3 

survey Nos. involved in the subject land i.e. Survey No. 144, 145 and 117. The Survey No. 144 

and 145 is a salt pan land owned by Government of India. Currently salt pan on Survey No. 
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145 is operated by Shri Garodia. Survey No. 117 belong to State Government (without any 

valid lease from Asst. Commissioner Salt Pan). There are encroachments by Slum dwellers in 

Survey no. 144 and salt pan department has started action against the said encroachments. He 

further informed that office of the Salt Commissioner has inadequate manpower to carry out 

the removal of the unauthorized constructions. Support of the District Collector and MCGM is 

necessary in the matter. Secretary, Environment directed that concern ward offices F/ N and 

M/ W of MCGM should act in coordination to take action of removal of encroachments on the 

subject land immediately.  

Tehsildar Mumbai city during the meeting informed that survey no. 117 belongs to 

State of Maharashtra. The necessary action will be initiated soon for removal of encroachments 

on the subject land. The necessary notices for removal of encroachments have been issued and 

process of removal of encroachments will be completed by 10th November, 2022.  

Regarding of C&D waste on subject land 

MCGM officials informed that the subject land falls within the jurisdiction of F/ N and 

M/W west ward.  Presently, there is no C&D processing facility for MCGM area. Work is 

underway to set up the C&D waste processing facility for MCGM area. The Regional Officer, 

MPCB, Mumbai informed that nearby C& D waste processing facility is in Navi Mumbai Area. 

Secretary, Environment & Climate Change directed MCGM that till the facility for the C&D 

waste processing is ready for the MCGM area, the debris and C&D waste should be collected 

immediately by the MCGM in coordination with the Salt Commissioner Office and 

scientifically processed at Navi Mumbai site, as per order of Hon’ble NGT. MCGM should 

submit the time bound action plan with budgetary allocation for the same. Further, It was 

directed to Salt Commissioner Office to take necessary measures to safeguard the salt pan land 

from the encroachments and dumping of debris, C&D waste.  It was brought to the notice that 

lessee of Salt pan is allowing the temporary storage of C &D waste and further it is distributed 

as per requirement of the purchaser for land levelling in and around Mumbai region. The 

Secretary, Env&CC took a serious note of the same and directed Salt Commissioner office to 

issue necessary directions to the lessee / power of attorney holders of the salt pans (without any 

valid lease from Asst. Commissioner Salt Pan) to immediately stop the practice of allowing 

temporary storage of C&D waste. He further directed that if such practice is noticed in future, 

necessary FIR shall be launched against the lessee or POA holder (without any valid lease from 

Asst. Commissioner Salt Pan) 

 

6. After detailed discussion and deliberation, following directions to be issued to MCGM, 

Salt Commissioner and Mumbai City Collector:  

a) Hon’ble NGT order need to be brought to the notice of Municipal Commissioner, 

Municipal Corporation of Greater Mumbai (MCGM) for necessary action in the matter. 

Ward offices of F/ N and M/ W to act in coordination along with office of Salt 

Commissioner to remove the encroachments on the subject land. 

b) Office of the District Collector, Mumbai City & Mumbai Suburban should immediately 

take action to remove the authorized structures on Survey No. 117 which belongs to 

State of Maharashtra on or before 10th November, 2022.   
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c) MCGM need to formulate action plan along with budgetary allocation for immediate 

collection of C&D waste from the subject land. MCGM should sent C&D waste from 

the subject land to Navi Mumbai C&D waste processing facility or any other nearby 

facility, until the C&D waste processing facility is set up by the MCGM for Mumbai 

City and necessary charges for waste processing shall be borne by MCGM as per order 

of Hon’ble NGT. Action plan should also include the time line for setting up of C&D 

waste facility within MCGM area.   

d) Deputy Salt Commissioner should not allow the salt pan operators / salt manufactures 

to allow the collection / dumping of the C&D waste on salt pan land. Deputy Salt 

Commissioners should issue notices to salt salt pan operators / salt manufactures for 

the same.  

 

--------------------------------Meeting ended with vote of thanks to Chair--------------------------- 
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